IN THE CENTRAL ADMINISTRATIVE TR IBUMAL, ~
JAIPUR BENCH, JAIPUR

Date of order: 20-9-96

A

CP No.-166/95 (OA No, 961/92)

Buli Chand ' ~ «e Petitioner
' Versus |
Shri G,L.,Rajoria «o Respordent
Mr, Shiv Kum2r, counsel for the applicant
Nﬁne present for the respondent
CORAM:
Hon'ble Mr, O.P.8Sharmd, Administrative Member
Hon'ble Mr, Ratan Prakash, Judicial Member
ORDER

Fer Hon'ble Mr, O.P.8harmd, Administradtive Member

The ledrned counsel ’for the petitioner
siates thdt the respondent hds since complied with
the directions of ,the Tribun2l given in the order
dated 10-7-1995 passed by the Tribun2l in OA
No. 961/92, Duli Chand Vs, Union of Indja and Ors,
The Contempt Petition has, therefore, become
infructuous. Ii: is, therefore, dismissed., Notices
issued are dischdrged,

(Ratan Prakash) ' (O.P.SZ.'\‘

arma)
Judicidal Member , Administrat iir'e Member



